o Regional Office, Panchkula Region
§— Haryana State Pollution Control Board
" B, SCO-1186, Ist, lind Floor, Sector -25, Panchkula
ma T site - www.hspcb.gov.in E-Mail - hspcbropki@gmail.com
No. HSPCB/PKL/2022//Y/ Y Dated: 30/// /5089
To

The Registrar,
National Green Tribunal,
New Delhi.

Sub: Report of the Joint Committee constituted by the Hon’ble NGT in
O.A No. 418/2022 titled as Avinash Malik V/s State of Haryana.

Please find enclosed herewith the report of the joint committee
(Annexure-A) in compliance of order passed by Hon'ble NGT on 12.07.2022
and 11.11.2022 in O.A. No. 418 of 2022 titled as Avinash Malik /s State of
Haryana and Ors. after receiving the individual reply from DTP, Panchkula
(Annexure-B) and E.O. HSVP, Panchkula (Annexure-C).

Report of joint committee is submitted for kind consideration of the

&gﬁs;
Regional Officer

Panchkula Region.

Hon’ble National Green Tribunal.

DA:- As above.



Arnexwr - A

Report in compliance of order dated 11.11.2022 passed in OA No. 418 of
2022 titled as Avinash Malik vs State of Haryana and Ors.

1. Sector-20, Panchkula is specifically planned for Group Housing Societies
and FAR from 3 to 4 for planned EWS flats has already been got approved
from Competent Authority/ Chief Minister. Hence, there is no violations in
respect of the density as alleged by the applicant. Copy of approval is

attached.
2. The facts alleged in the application that EWS flats are being planned in
green belt of 9.6 acres found incorrect as neither any green belt nor any

park in Sector-20, Panchkula has disturbed in planning of EWS flats.

L s
Administrator,
HSVP Panchkula

Report submitted.

-
Ad nal Chigf Secretary ’40 Additional Chief Secretary
(Town and County Planning) (Environment and Climate Change Department)

Deputy Ccﬁ(ﬁsioner State Pollution Control Board

Panchkula K{Z.aébmb ©Ysicen R:mdnhv-\x)
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OFFICE OF DISTRICT TOWN PLANNER (PLANNING), PANCHKULA
MINI SECRETARIAT, SECOND FLOOR, SECTOR-1, PANCHKULA
-mail - tcp.panchkula@gmail.com - -
To, Memo No:-3 |94 R
Dated:- 20| 2022

Deputy Commissioner,
Panchkula

Subject: Minutes of Ist meeting held on 16.09,2022 at 11:30 AM under
the Chairmanship of Mahavir Kaushik, IAS, Deputy
Commissioner, Panchkula, with Members of Joint Committee
regarding alleged destruction of Green Area/Natural Forest by
construction 3200 EWS flats in green belt of 9.6 acre in phase-
2 under Ashiana Scheme in the matter of OA No.418 of 2022
Avinash Malik V/s State of Haryana.

Reference: Minutes of the meeting dated 16.09.2022 forwarded by W/Deputy
Commissioner, Panchkula vide e-mail dated 08.10.2022.

Vide minutes under reference, the Chairman had directed the
undersigned to submit the planning report whether constructions is allowed in
the green area as per the approved plan regarding destruction of green
area/natural forest by constructing 3200 EWS flats in Green Belt of 9.60 acre
in phase-2 under Ashiana Scheme.

It is submitted that the representation dated 18.11.2020 received
from Sh. Avinash Malik, #303, GHS 104-G, Sector-20, Panchkula through
Hon’ble Speaker Haryana Vidhan Sabha in the O/o Chief Administrator, HSVP
(Annexure-R1) with the request to earmark park in vicinity of GH-104-F, 104-G,
104-H & 104-1. Also, 2 nos. of Grievance have also been received on the CM
window portal of the said office i.e. CMOFF/N/2020/085241 &
CMOFF/N/2021/001466, wherein the complainants are complaining about the
approval of Ashiana Scheme on land measuring 12.00 acres on the land
developed as park measuring 1.62 acres (Park 2008) near GH-104-F, 104-G,
104-H & 104-I, Sector-20 (Part-II), Panchkula. Accordingly, the office record has
been procured from the O/o Chief Administrator, HSVP and the facts of the
matter are as under:

1. A meeting was held on 05.11.2018 under the chairmanship of Hon'’ble.
Chief Minister, Haryana in which it was decided that about 20 acres
land in Sector-20, Panchkula may be utilized for construction of 9000
dwelling units for adjustment of slum dwellers of Rajiv Colony and
Indira Colony, Sector-20, Panchkula. The minutes of the meeting are
placed at Annexure-R2.

2. In compliance of decision of above said meeting the pockets measuring
12.41 acres (Scheme-Il) and 12.00 acres (Scheme-III including 1.62
acres Park area) were approved for the Ashiana Scheme in Sector-20
(Part-II), Panchkula in which the land in question i.e. Park 2008 is the
part of Ashiana Scheme-IIl. The Ashiana Scheme was approved by W/
Chief Administrator, HSVP vide letter memo no. CTP(P)/VY/156040
dated 01.10.2020 (Annexure-R3).

3. Since the site designated as Ashiana Scheme-IIl is decided by O/o
CE-II, HSVP for construction of flats over the area measuring 8.62
acres. Keeping in view of the requirement for Rehabilitation project and
existing development at site, the CTP HSVP had sought the comments



from the Engineering Branch HSVP, who had informed that the park
marked on the plan (Park 2008) is not the part of proposed Ashiana
Scheme-III.

Accordingly, —with reference to the CM Grievance No.
CMOFF/N/2020/085241 titled as ‘Save Park no. 2008 located behind
G.H.S, 104-F,104-G,104-H,104-1 in Sector-20, Panchkula’, it was
decided/approved by W/ Chief Administrator, HSVP and conveyed vide
endst no.CTP/DTP(L)/VY/16844,45,17572 dated 01.02.2022 to restore
the site of above said developed park as per approved Revised Layout-
cum-demarcation plan dated 23.02.2017 (Annexure-R4).

It is further informed that the 3 nos. of pockets were proposed for
Ashiana scheme in Sector-20, Panchkula and the area details of the
Sector-20, Panchkula (Part-II) are as under:-

Sr. No. | Pocket No. | Area (in acres) Remarks
X Pocket-I 8.72 Existing in the approved
revised layout-cum-

demarcation plan of Sector-
20, Panchkula dated
13.12.2006 (Annexure-R5).

% Pocket-II 12.41 Proposed in the approved re- |
revised layout-cum-
demarcation plan of Sector-
20, Panchkula dated
01.02.2022 (Annexure-R6).

3. Pocket-III 8.62 Proposed as ‘Slum
Rehabilitation Project’ in the
approved re-revised layout-
cum-demarcation plan of
Sector-20, Panchkula dated
01.02.2022 (Annexure-R6).

Also, there are total 8 nos of parks of various sizes comprising an area
measuring approx. 17.00 acres including 5.56 acres green belt in the
sector (Annexure-R6).

It is relevant to mention here that the representation dated

18.11.2020 of Sh. Avinash Malik, #303, GHS 104-G, Sector-20, Panchkula and
Grievances were received in the O/o Chief Administrator, HSVP, Panchkula,
accordingly, the matter relates to Chief Administrator, HSVP, Panchkula.

In view of the above facts, compliance report is submitted for

consideration and further necessary action please.
DA/As above
(Annexure-R1 to R6)

jou
District Town Planner(P)

Panchkula




OFFICE OF DISTRICT TOWN PLANNER (PLANNING), PANCHKULA
MINI SECRETARIAT, SECOND FLOOR, SECTOR-1, PANCHKULA

i] ~dtp2.tcp.panchkula@gmail.com Ph No.- 0172-2561112
To, Memo No:-3 |98
Dated:- 20.(|. 2022

Deputy Commissioner,
Panchkula

Minutes of I*t meeting held on 16.09.2022 at 11:30 AM under
the Chairmanship of Mahavir Kaushik, IAS, Deputy
Commissioner, Panchkula, with Members of Joint Committee
regarding alleged destruction of Green Area/Natural Forest by
construction 3200 EWS flats in green belt of 9.6 acre in phase-
2 under Ashiana Scheme in the matter of OA No.418 of 2022
Avinash Malik V/s State of Haryana.

Reference: Minutes of the meeting dated 16.09.2022 forwarded by W/Deputy
Commissioner, Panchkula vide e-mail dated 08.1 0.2022.

Subject:

Vide minutes under reference, the Chairman had directed the
undersigned to submit the planning report whether constructions is allowed in
the green area as per the approved plan regarding destruction of green
area/natural forest by constructing 3200 EWS flats in Green Belt of 9.60 acre

in phase-2 under Ashiana Scheme.
It is submitted that the representation dated 18.1 1.2020 received

from Sh. Avinash Malik, #303, GHS 104-G, Sector-20, Panchkula through
Hon’ble Speaker Haryana Vidhan Sabha in the O/o Chief Administrator, HSVP
(Annexure-R1) with the request to earmark park in vicinity of GH-104-F, 104-G,

104-H & 104-1. Also, 2 nos. of Grievance have also been received on the CM
window portal of the said office ie. CMOFF/N/2020/085241 &

CMOFF/N/2021/001466, wherein the complainants are complaining about the
approval of Ashiana Scheme on land measuring 12.00 acres on the land
developed as park measuring 1.62 acres (Park 2008) near GH-104-F, 104-G,
104-H & 104-1, Sector-20 (Part-II), Panchkula. Accordingly, the office record has
been procured from the O/o Chief Administrator, HSVP and the facts of the

matter are as under:
1. A meeting was held on 05.11.2018 under the chairmanship of Hon'ble
Chief Minister, Haryana in which it was decided that about 20 acres

land in Sector-20, Panchkula may be utilized for construction of 9000
dwelling units for adjustment of slum dwellers of Rajiv Colony and
Indira Colony, Sector-20, Panchkula. The minutes of the meeting are
placed at Annexure-R2. ‘

9. In compliance of decision of above said meeting the pockets measuring
12.41 acres (Scheme-II) and 12.00 acres (Scheme-III including 1.62
acres Park area) were approved for the Ashiana Scheme in Sector-20

the land in question i.e. Park 2008 is the

(Part-1I), Panchkula in which
part of Ashiana Scheme-IIL. The Ashiana Scheme was approved by W/
Chief Administrator, HSVP vide letter memo no. CTP(P)/VY /156040

dated 01.10.2020 (Annexure-R3).
Since the site designated as Ashiana Scheme-III is decided by O/o
CE-II, HSVP for construction of flats over the area measuring 8.62
acres. Keeping in view of the requirement for Rehabilitation project and
existing development at site, the CTP HSVP had sought the comments



from the Engineering Branch HSVP, who had informed that the park
marked on the plan (Park 2008) is not the part of proposed Ashiana
Scheme-III.

4. Accordingly, with reference to the CM Grievance  No.
CMOFF/N/2020/085241 titled as ‘Save Park no. 2008 located behind
G.H.S, 104-F,104-G,104-H,104-I in Sector-20, Panchkula’, it was
decided/approved by W/ Chief Administrator, HSVP and conveyed vide
endst no.CTP/DTP(L)/VY/16844,45,17572 dated 01.02.2022 to restore
the site of above said developed park as per approved Revised Layout-
cum-demarcation plan dated 23.02.2017 (Annexure-R4).

5. It is further informed that the 3 nos. of pockets were proposed for
Ashiana scheme in Sector-20, Panchkula and the area details of the
Sector-20, Panchkula (Part-1I) are as under:-

Sr. No. | Pocket No. | Area (in acres) Remarks
1. Pocket-1 8.72 Existing in the approved
revised layout-cum-

demarcation plan of Sector-
20, Panchkula dated
13.12.2006 (Annexure-RY5).

2. Pocket-II 12.41 Proposed in the approved re-
revised layout-cum-
demarcation plan of Sector-
20, Panchkula dated
01.02.2022 (Annexure-R6).
3. Pocket-III 8.62 Proposed as ‘Slum
Rehabilitation Project’ in the
approved re-revised layout-
cum-demarcation plan of
Sector-20, Panchkula dated
01.02.2022 (Annexure-R6). |

6. Also, there are total 8 nos of parks of various sizes comprising an area
measuring approx. 17.00 acres including 5.56 acres green belt in the

sector (Annexure-R6). .
It is relevant to mention here that the representation dated

18.11.2020 of Sh. Avinash Malik, #303, GHS 104-G, Sector-20, Panchkula and
Grievances were received in the O/o Chief Administrator, HSVP, Panchkula,
accordingly, the matter relates to Chief Administrator, HSVP, Pa.nchkula..

In view of the above facts, compliance report is submitted for

consideration and further necessary action please.

DA/As above
(Annexure-Rl to R6) \
W
District Town Planner(P)
Panchkula

s
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—|6ANNEXURE-R1

RESIDENTS WELFARE ASSOCIATION

Sector 20, Panchkula 134116
Redq-no. 0065] dt 2267202 6-2021(.

K.K. IJlNDAL , AVINASH MALIK

President S g}{/\ . Gen. Secretary

0878033559 ) "= {4 !X Mob. 9478880303

Email ; mr.kk]indgf@ mail.com Email id : maliks_20@rediffmail.com
O * P

[, Kindly refer to the above subject.

= ‘-”__.'."L,-' {:'{psf. O ') > i—«) !‘E}‘GT?’”‘ 3/;1 i

The Chief Administrator ‘ N hk _ -2

H.S.V.P. Fanchkula o ' 2 m’)ﬁ'ﬁ .j]?(yp c

SAVE PARK No : 2008 LOCATED BEHIND GHS : 104-F, 104G, 104- ‘

& 104-1 SECTOR-20. PANCHKULA : ACQUISITION OF PART-1 : :

NOT TO TRANSFER LAND OF WELL DEVELOPED PARK : 2008 -

~ TO ASHIANA SCHEME PART-IT T :
. 11220

Respected Sir, te] g

1§ 7 [2e2) :

I

5. The residents of Sector-20, Panchkula approached RWA to save the Green
Area and well developed Park-2008. The residents made hue and cry & efforts
for allotment of land for the Park on the vacant land behind GHS : 104-F, 104~
G, 104-H & 104-1 and besides GHS : 104. Accordingly your good salf
considered the efforts of the residents and necessity of the Park and also
keeping in view the density of population of Sector-20 and shortage of Parks in
the sector, was very kind enough to approve the revised lay out cum
demarcation plan of Sector-20, Panchkula Parts-I & 11 vide drawing ‘bearing
No DPT(P) 1404/2017 dated 23.02.2017 and 14¢5/2017 dated 23.02.2017.

3. After approval & allocation of land to this Park, the MC Panchkula registered
this Park and allotted the number as «Park-2008”. Thereafter the MC
Panchkula started development and the <aid Park duly developed was handed
over to Park Development Society (P.D.S) - 2008. It is brought to your kind
notice that the MC Panchkula has spent a huge Public/Govt. amount to develop
the above Park. The latest photographs of the developed Park are enclosed here
with for your kind perusal & reference please. .

4. It is informed that the DTP (P) panchkula vide its letter No 2749 dated
09.12.2020 has intimated that the above well dzveloped Park has been merged
in to Ashiana Scheme as approved by your office vide Memo No 156051 dated
01.10.20. It is brought to your kind notice thutt the above said Parkis in 2

Contd....2/-

Correspondance Address :-

p
GEES'DENT : #103, GHS 6, SECTOR 20, PANCHKULA 134116
.SECRETARY : # 303, GHS 104-G, SECTOR 20, PANCHKULA 134116
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2-
104-F, 104-G, 104-11 & 1041 and

i located behind GHS . | |
::)na"(lli:lglfzstp:ﬂ-i is the acquisition of Part-1 and the Ashiana Scheme 18
esides S: s

of Part-1L.
s have inadvertently transferred the

office
rlooked) the present

knowing (might be ove
k merging in o Ashiana Scheme

It seems that vour subordinate

isition land of Part-1 without

allotted 1o the said Par
{ about 12 acres (Park & Natural forest land)

acqu
status of land already
area 0

for Part-11 spreads over an

We would like 10 draw your kind attention towards importance of greenery and
values of trees in our life as observed during Covid-19 Pandemic. RWA has

organized various trees plantation programs with various groups lo enhance
sreenery, on the other hand HSVP s bent upon to destroy the existing well
4 X 2008 and adjoining Natural Forest spread ‘over 9.6 acres area

geveloped Park-2
in Sectir-?.o. Panchkula under Ashiana Scheme Part-I1,

It is humbly requested 0 review the proposal and restore the status of
appro\'ed and developed Park-2008 located behind GHS : 104-F, 104-
G. 104-H & 104-1 and besides GHS 104 just to save the huge
Public/Govt. money already spent by MC Panchkula for development
of the Park keeping in view the density of population otherwise, the
amount so spent will g0 in waste.

that the role of HSVP is to develop the basic
amenities required by the public for their day to day use and Parkis
one of the main/major amenities for the common people residing in
the Sector. It is highlighted that destroying the developed amenity i.¢.
Park-2008, in this case, is not 2 good gesture rather it will spoil the
image of the Govt. and its functionary machinery.

It is worth mentioning here

In view of above, it is requested to look in to the matter personally and wk¢
positive action to restore the status of the Park - 2008 by excluding the Park
from the existing plan of Ashiana Scheme Part-Il and further requested ©
apprise the development to the Association.

Thanking you,

Yours Faithfully,

[ Dyl L.Y% 2_(-’.3,&
(Avinash Malik)
General Secretary

Encls : List of Persons & Residents showing resentment and

Photographs of the developed Park



ANNQ(URE-RZ

Tel . 0172-2571989,2570982
@‘r/ Toll Free No. : 1800-180-3030
Website T www.hsvp.in
ghramon ugd A mfteo E-mail id : cehghsvp@amail.com
HARYANA SHEHRI Address © (C-3, HSVP HQ, Sect
I ' -6,

VIKAS PRADHIKARAN Panchkula & o
From

To

Sub: -

cC:

11.

Gr

The Chief Administrator,
HSVP, Panchkula

The Director General, 2. The Director,

Town & Country Planning Department, Urban Local Bodies Department,

Haryana Haryana

The Administrator, 4. The Commissioner,

HSVP, Panchkula Municipal Corporation,
Panchkula

The Chief Controller of Finance, 6. The Chief Town Planner,

HSVP, Panchkula HSVP, Panchkula

The Chief Architect, 8. The Superintending Engineer,

HSVP, Panchkula . HSVP, Circle-Panchkula

The Estate Officer, 10. The Executive Engineer,

HSVP, Panchkula * HSVP, Division No. II,

Panchkula

M/s JLL, Property Consultants (India) Pvt. Ltd
Epitome, Level 16, Tower C

Epitome, Building No. 5

DLF Cyber City Phase III,

Gurgaon-122002 (Haryana)

Memo No. CA-HSVP,'CE-II/EE(HQ);HDM(P};'zolB;m /;Fq/;‘ oy 13420/

Dated:-l?’]?{/lf ot 00l g foorg

Minutes of meeting held on 05.11.2018 at 03:00 P.M.’ unde:-r the
Chairmanship of Hon’ble Chief Minister, Haryana at his re5|den5e
regarding rehabilitation and resettlement of slum Dwellers of Rajiv
Colony, Indira Colony and Kharag Magoli, Panchkula.

I have been directed to enclose herewith a copy of minutes_of meeting held on
05.11.2018, under the Chairmanship of Hon'ble Chief Mlntg_ter, Haryana _to
discuss rehabilitation and resettlement of slum Dwellers of Rajiv Colony, Indira
Colony and Kharag Magoli, Panchkula. It is requested to take further necessary
action in the matter on priority, being Hon'ble CM's Announcement (Code 19813

dated 01.08.2017).

DA/As above 'nh??
Executive Engineer (HQ),
for Chief Administrator, HSVP,
Panchkula

ps/PSCM for kind information of Principle Secretary to Hon'ble Chief Minister,

Eg;gg[ﬁﬁ for kind information of Principle Secretary to Govt. Haryana, Urban

ies Department.
'F;g,cflilsgll'?:‘lj;izr ki?\d information of Ld. Principal Secretary to Govt. Haryana Town

planning Department. N
?s?gintlrléw for k?nd information of Ld. Chief Administrator, HSVP, panchkula.

pA/CE-1I, HSVP for information cf Chief Engineer-1I, HSVP, Panchkula.
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()

Chairm
itation and resettlement of Slum Dwellers of Rajiv Colony, Indira Colony

rehabil
and Kharad Magoli, Panchkula.

The following Officers attended the meeting:

ch. Gian chand Gupta, Hon’ble MLA, Panchkula

1.
esh Khullar, IAS, Principal Secretary to Hon'ble Chief Minister, Haryana

5. Sh. Ral

3. Sh. Anand M. Sharan, 1AS, Principal Secretary to Govt. Haryana, Urban Local

Bodies pepartment.
4. Sh. AK. Singh, JAS, Principal Secretary to Govt. Haryana, Town & Country

planning Department.
pr. ) Ganesan, 1AS, Chief Administrator HSVP, Panchkula.

sh. Shekhar Vidyarthi, JAS, Director, Urban Local Bodies Department, Haryana.

5

6.

7. Sh. Naresh K. Pawar, Chief Engineer-1I, HsvP, Panchkula.

8. Sh. Naresh Mehtani, Chief Town Planner, HSVP, Panchkula.

g, Smt. Manjeet Kaur, Chief Town Planner, Urban Local Bodies Department, Haryana.
10.Sh. Sanjiv Chopra, Superintending Engineer, HSVP. Circle-Panchkula

11,5h. Sorabh Vohra, Representative of M/s JLL Pvt. Ltd.

At the onset of meeting, the Chairman welcomed all the participants.

principal Secretary to Govt. Haryana, Urban Local Bodies Department (PSULB) briefed

the participants that as per Ssurvey got conducted by HSVP, the total number of

heneficiaries in Rajiv Colony, Indira Colony and Kharag Magoli is 7569. He further

informed  that Rajiv  Colony and Indira Colony are spread over an area
of 44,75 acres approx. and area of Kharag Magoli Colony is approx. 6.0 acres. He
further explained that the rehabilitation scheme of ULB department, approved by the
State Cabinet, provides for 250% FAR and accordingly anarea of about 59 acres

would be required to rehabilitate the identified number of beneficiaries.

After detailed deliberations, it was unanimously decided that parameters like FAR and
density shall have to be got revised so as to make this special rehabilitation project
viable, Hon'ble MLA Panchkula pointed out that some land in Sector-20 Panchkula has
recently become available to HSVP and suggested to utilize some portion of that land to

rehabilitate slum dwellers of Rajiv Colony, Indira Colony, instead of ‘in-situ’ construction.

Accordingly, the following decisions were taken:



1. About 20 acres land in Sector-

CTP, HSVP shall seek the approval of revised FAR and density parameters for

this particular Project from Town & Country Planning Department. "

3. The carpet area of dwelling units may be kept between 28 to 35 $g. M. so as
to make viable the construction of two rooms unit for each beneficiary. The
Chief Engineer-II, HSVP, Panchkula and Superintending Engineer, HSVP
Circle-Panchkula will go through the design of constructed licenced affordable
group housing colonies in the State to suggest the minimum size required.
The Chief Architect, HSVP shall prepare the drawing and arrange its approval

from competent authority.

4. Population/density of Sector-20 Panchkula would substantially increase with
the coming up of this special project, as such, HSVP shall seek necessary
permission/relaxation for Sector 20 Panchkula from the Town Country
Planning Department.

5. ULB Department shall provide financial assistance to such beneficiaries who
are ineligible for assistance as per PMAY guidelines and this shall be
on the lines of similar scheme worked out by them for Ghumuntu tribes etc.

The eligible beneficiaries shall anyways be covered under PMAY.

The meeting ended with vote of Thanks to all the Participants and the

Chair.
- XXX---




ANNEXURE-R3
Tel © 0172-256060%

t":':,gbmle : 0172 2560605

www.hsvphry argan

i Email 1d ctr pl@agmail co
HSYP v O/o Chief Town Planner, Addrlois : cw;m:‘”'ﬂ Ay,

HARYANA SHEHRI VIKAS PRADHIKARAN e nors
To

The Zonal Administrator,

HSVP, Panchkula.

Memo. No. CTP(H)/vY/ 1§€¢W D Dated: \\I-Il-u

Subject:

Regarding approval of Re-revised layout plan of Sector-20 (Part-11)
Panchkula.

peference. Your office memo no.2531 dated 25.09.2020.

- Two proposals of Re-revised layout plan of Sector-20 (Part-11) Panchkula,
received vide letter under reference, have been examined.

A copy of the approved Re-revised layout plan of Sector-20 (Part-1I)

Panchkula is enclcsed herewith for information and further necessary action. It is

re 1

smuested to send the demarcation-cum-zoning plan of Sector-20 (Part-1I), Panchkula

zlongwith ZPC recommendations to this office on PRIORITY, so that the same may be
1ot approved from Chief Administrator, HSVP.
DA/As above. D
(iZ)e\areh‘Ll‘hé"?L Pal, DTP)
e"’for Chief Town Planner, HSVP
Engst: CTR(H)/VY/ \ 6o, W§, \&fj},x‘}j "¢ Dated: \|\<J2. 0,

A copy of above is forwarded to the following for information and necessary

The Chief Controller of Finance, HSVP, Panchkula.
The Chief Engineer-1I, HSVP, Panchkula.

o

Lot

The Senior Town Planner, HSVP, Panchkula.

ey

The District Town Planner, Panchkula alongwith a copy of approved Re-
revised layout plan of Sector-20 (Part-II) panchkula with the request fo

; T [
incorporate it in overall plan of the sector and circulate its copies to all

concerned offices including this office.

LI

The Estate Officer, HSVP, Panchkula.

(Deverddzr pal DTP)
¢ for Chief Town planner, HSV
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ANNEXURE R5


AT

20y —

1 0172-2560605

ﬁ AT e Ao wiwer 1o

Website : www.hsvphry.org.in
Email id : ctphsvp3@gmail.com
0/0 Chief Town Planner, Address : C-3 HSVP HQ Sector-6
HSVP HARYANA SHEHRI VIKAS PRADHIKARAN Panchkuls
To
The Administrator,

HSVP, Panchkula.

Memo. No.: CTP/DTP(L)/vY; \le2 ") Dated: mhlu
: Amendments in a

Pproved Layout Plan of Sector-20 (Part-
IT1), Panchkula.

The sites for Slum Rehabilitation Project measuring 8.625 acres
d proposed to be given to the Developer for monetization purpose
have been approved ‘in-principle’ by Chief
Administrator, HSVP. A copy of re-revised Layout Plan of Sector-
Panchkula showing the a

20(Part-I1),
PProved proposal in red colour is enclosed for
further NEcessary action please.

It is requested to finalize the planning of rest of the sector area
at the earliest and send to this office for approval

of Chief Administrator
DA/As above. " ,}:ja; W
( ooda,'DTP)
CAor Chief Town Planner, HSvp

ated: 1\\\ ‘ll
ng for information and

Endst no. CTP/DTR(Lj/vy/ \\o 2%, 29,34, 3( 3, 33 p
A copy of above s forwarded to the followj

nNecessary action pleasa:-

. The Chief Architect, HSVP, Panchkula,

+ The Chief Controlier of Finance, HSVP, Panchkula.

. The Chief Engineer-l[, HSVP, Panchkula.

. The Senior Town Planner, Panchkula.

. The District Town P

vl D

gwith a copy of approved Plan
0 Circulate the same
'mcluding this office, -

- The Estate Officer, HSVP, Panchkula,

- 30[8\()3
_  (Lata I-?S’ldé; DTP)
, (/ for Chief Tdw

n Planner, HSvp

Len er-DTPL)- 2077

be carried out in Sector-20 & 28 Panchkula:
After adjusting them in Sector-20, Panchkula slum dwellers
of Kharak Mangoli colony and other Scattered jhuggis settlement in
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ANNEXURE R6


Wipexwie — C

From

To

The Estate Officer,
HSVP, Panchkula.

“The Deputy Commissioner,
Panchkula.

Memo No. "3\ Lo Dated: 'ba\\\‘y),/

Subject :- Minutes of 15t meeting held on 16.09.2022 at 11.30 A.M.

L

2.

under the Chairmanship of Mahavir Kaushik, IAS Deputy
Comissioner, Panchkula, with members of Joint Committee
regarding alleged destruction of Green Area/ Natural forest by
construction 3200 EWS flats in green belt of 9.6 acre in phase-
2 under Ashiana scheme in the matter of OA no. 418 of 2022
titled as Avinash Malik Vs State of Haryana.

On the above subject cited above, it is intimated:-

That the petitioner has not come with clean hands before the NGT and
suppress the material facts. It is relevant to mention here that before the
Hon’ble High Court in CM No. 15193 of 2006 in CWP No. 3855 of 1982
titled as Dr. Jagdish Singh Sarkaria & others Vs. State of Haryana & others
and connected matters with the prayer that Notification dated 24t June,
1980 issued under Section 4(1) of the Land Acquisition Act, 1894
(hereinafter referred to as, ‘the Act’) along with two subsequent Notifications
dated 17 October, 1980 and 30t July, 1982 respectively, issued under
Section 6 of the Act be quashed. In reply to CM it has specifically mentioned
that the site of the applicant falls in Sector-20, Panchkula, which has been
planned in two phases i.e. Part-l and Part-lIl, in Part-], Group-Housing sites
have been carved out and in Part-II, 2040 plots of EWS (Economically
Weaker Section) category have been proposed to be carved out. Copy of reply
is attached herewith.

That the Hon’ble High Court dismissed the claim of the petitioner and
petitioner filed Civil Appeal no. 12047 of 2017 before Hon’ble Supreme
Court of India and Hon’ble Supreme Court pleased to dismiss the appeal vid
order dated 24.08.2017 by holding that:-

“In the circumstances of the instant case such a prayer cannot be
allowed as the economically weaker sections of the society cannot



be deprived of their right of having the benefits for which they are
entitled to under the scheme of planned development. There was no
interim stay on passing of award as such it was rightly passed. 15.
Thus, we find no ground for interference in the judgment and order
passed by the High Court. Appeals being bereft of merits are
dismissed. No costs”

Copy of order attached.

3. That the acquired land comes under the prerogative of HSVP to utilize
the land for public purpose. It will be worthwhile to mention here that
the EWS flats are being planned to make the city slum free and the
persons who are going to be rehabilitate in EWS flats are also human
beings and have equal right as a citizen under the constitution of
India.

4. That as Sector-20 is specifically planned for Group Housing Societies and
FAR from 3 to 4 for planned EWS flats has already been got approved from
Competent Authority/ Chief Minister. Hence, there is no violations in
respect of the density as alleged by the applicant. Copy of approval is
attached.

5. That neither any green belt nor any park in Sector-20, Panchkula has
disturbed in planning of EWS flats.

6. That despite already approved green belt/parks in Sector-20 HSVP has also
added the more area in parks/green belts from time to time by approving
the same. At present eight parks total area measuring 17 acres approx
including 5.56 acres green belt in the sector are existing.

7 That site located behind GHS No. 104-F, 104-G, 104-H, 104-I, Sector-20,
Panchkula has approved as “save park no. 2008” as per approved revised
layout —cum-demarcation plan dated 23.02.2017. Copy of letter dated
01.02.2022 and 21.01.2022 alongwith layout plan is attached herewith.

8 It is intimated that the proposal to rehabilitation slum dwellers of
Panchkula City is still under consideration and has not finalized yet.

This is for your information and neces action.

DA: As above.

Estate Officer,
HSVP&nchkula.
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IN THE HIGH COURT FOR THE STATES OF PUNJAB & F

3

HARYANA AT CHANDIGARH 3

Civil Misc. No! 15183 of 2006 3

In 4

CWP No. 3855 of 1982 *%

Dr. Jagdish Singh Sarkaria & others ... Petitioners "*"%
Versus b
State of Haryana & others ... Respondents |

Reply to the application filed by the petitioners' under

section 151 of CPC by Devendra Nimbokar District Town

Planner (HQ),” Department of Town & Country Plarining,
5
Haryana, Chandigarh on behalf of respondent No. 1 & 2.

* PSR

&
RESPECTFULLY SHOWETH: - é
PRELIMINARY SUBMISSIONS: §

el

1 That though Director, Town and Country  Planning

e

Department, Haryana has not been impleaded as a
respondent in the main petition, but since, the contentions
raised by the petitioners in the present application relate to ‘
this Department also, therefore, reply o the C.M. is being

filed on behalf of the Director, Town & Country Planning,

i
Harvana 8

e i At :
ST
PN

That it is submitted that Haryana Development & Regulation

of Under Areas Act, 1975 was anacied with the objectives
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to regulate use of land in order to prevent ill planned ard
nd towns in the State of

azard urbanization in or arou

naph
r grant of licenses f

This Act provides fo or setting

Haryana.
ercial and industrial col

onies. Thus,

up of residential, comm
arguments the efforts of the state authority in creating
e. Many a time situation

housing and urban infrastructur
alises, where the lands, which are subject mater of
nder consideration for grant o

acquisition, are also u
tions, the State

t these kinds of siiua

licenses. Tn mee
ce the year 1991, which

as framed 3 policy sin

Government h
time. The Governmen

n amended from time 10 t has

has hee
o time for release of th

e lands

taken decisions from time t
under consideration for grant of license in accordance with
the following basic parameters approved in these policy

decision:
e ownership of the land must be priorf to

i) That th
the notification under L

and

issuance of Section 4 of

Acquisition, 1694.

That the case should fit into the integrated planning of

the Sector/Urban Area i.€. metit of each case is to be

the requirement »f the land

examined vis-a-vis

nctified  for acquisition for Flaryana Urban
Authority (herein after referred as

Development

¥
s

o
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HUDA) or need to develop it through private sector for
its integration within a sector Thus, it is not necessary
that land is released from acquisition in every case
where a party applies for grant of license for
development of residential / commmercial / industrial
colony. Every case is examined on its merits and it is
only after the Department feels that the case falls
within the parameters of the pclicy guidelines, a
decision is taken to grant the license after release of
land from acquisition and subject to fulfillment of other
terms and conditions for gran: of license. A copy uf
the policy decision, which was placed before the
Council of Ministers and approved by tha cabinet in its
meeting held on 63.2000. Relevant portion of the
policy decision is as under:
"Similar problem was felt in the cases of grant
of license to the colonizers / developers under
Section 3 of the Haryana Development &
Regulation of Urban Areas Act, 1975 for setting
up of residential / commercial colonies /

complexes.

To overcome this problem, Department

considered the matter in the larger interest of the
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integrated urban development and generauon of
resources for the state from time tc time. The council
of ministers in - its meeting held on 30.7.1998

approved the proposal that applications for grant of

fresh licenses / additional license may also be

P considered on merit, in Case, the land is purchased

-

~—

before notification under Section, 4 of the Land

” S gt
XN

Acquisition Act, 1884, though the application for the i

=t }L.'

same is received thereafter. Such land may be

B

released from acquisition, but the release was further

- AL
£ e ey

subject to réCommendations of the DTCP-cum-CA,
HUDA, who has to examine every case on meri to
determine whether the Proposed acguisition is more 5
In the interest of HUDA sector in terms of viability anid

integrated planning.”

b It is submitted that Commissioner & Secretary to Govt.
e Haryana, Town & Country Planning Depit. vide their memc _
%‘ No. 5K20-200?/2TCP, dated 26.10.2007 has racently framed ‘1
;:.." the policy regarding release of |angd from acquisition

FreCeedings and the related extract of the sai¢ policy is as

below

"3)  Any land in respect of which ar, application

under section 3 of the Haryana Development ang




Regulation of Urban Areas Act, 1975, has been made
by the owners prior to the awarg tor converting the
land into a colony, may also be Considered for release
subject to the condition that the ownership of the land

should be prior to the notification under section 4 of

the Act.”

It is submitted that the applicants, who own lang measuring
about 21.84 acres in village Kundi, District Panchkuia
eniered into a collaboration agreement with M/s. Amar Nath
Aggarwal Investments Pvi. Ltd., Panchkula for setting up a
Group-housing colony on the land owneq by them and
submitted an application on 27.7.2005 in the Department of
Town & Country Planning, Haryana for grant of licence for
setling up a group-housing colony under the provisions of
Haryana De\*etopmeﬁt and Regulations of Urban Areas Act,
1975. That case of the applicants was examined by the
Department aﬁd it was observed the land of the applizants
was under acquisition proceedings. The applicants have
also filed a CWP No 3855 of 1982 under the title Dr.
Jagdish Singn Sarkaria Versus Siate of maryana and
others, which is still Pending before this Hon'ple Court. As
PEr procedure/practice, comments of HUDA were alsa

Sougnt on the application submitted by the applicants for

5 a0 soukieeg L i

a2

=

-
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grant of licence. |t was reported by HUDA that the site of the
applicar falls in Sector-20, Pancnkula, which has been
planned in two Phases e, Fart-l ang RPart-Il, in Part-1,
group-housing sites have been Carved out and in Part-[|,
2040 plots of EWS (Economica”y Weaker Section) Category
have been Proposed to pe carved out. It was also reporteq
that the land of the applicants abuts the pocket of EWsS
Plots of HUDA in Sgctor-20,l Part-[l. [t may be further

submitted that ina normal residentia| Sector 35% of the total

exclusively in Part-Il with a view to provide adequate
Number of plots for EWS. The land of the applicants has
been planneq by HUDA to be kept for EWS category
plots/flats, Since, the land of the applicants s under stay
dispossession, pPlanning of this land has not been finalizeg
and only the tentative Planning as an exfension of the EWS
Pocket (for EWS plots, Commergial infrastructural facility
sites) has been done. it is also pointed out that though the
applicants Sunmitted application for grant of licence for
about 21.24 acres but the land of the apolicants is divided in

4 pockets i.e. two pockets in Sector-20, Part-| ang another

IV -
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(WO pockets in Sector-20. Part.|| The applied land js

marked as pocket A, B, C & D on the concerned layout
plans placed at Annexure R-1 & R-2. It would be observed
that the land falling in pocket ‘A’ is only compact. Area of
this pocket is 20.022 acres. If, this pocket is utilized by
HUDA for EWS Category Plots/flats, then going by the
maximum permissible density of 600 PPA or 120 Dwelling
Units per acre and estimated number of 1800 flats can be
provided on the land in question (plotable area of about 15
- Acres after leaving 2.3 acres area under commeircial belt,
and another 2.7 acres under Primary / Nursery Schools /
Dispensary etc.). Similar, if the land is utilized for plots. then
uased on the calculations, about 1150 plots of 1 Marla

HE

legory can be provided besides the Commiercial Belt

~

Primary School, Sulabh Sauchalya etc. The road of 25
meter wide is also affected. Therefore, if the applicants are
granted licence for group — housing colony, the same wouid
adversely effect the planning proposals of the HUDA and
HUDA would not be able to provide EWS category plots /
flats to the poor and needy people. It was in view of these
Circumstances that the Department / State Gowi. returned

the application on 29.8.2008 under Rule 7 of the Haryana

Cevelopment and Regulation of Urban Areas Rules, 1576

\ ]
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and was requested to resubmit the same as ang when the

land becomes free from litigation.

The contention of the applicants that their case is

similar to the case of the other applicarits e Fetitioners No.

1, 2 (through LRs) and 3 ang Ishwar Chand, Keshav Chand

etc., who have been granted licence for setting up a group-

ncusing coisny in the Same sector, though their jand was

under acquisition proceeding is wrong and untenable. It is

submitted that in their case. the site of the proposed group-

housing colony fell within Part-l of Sector-20, Panchkula,

which as already submitted is planned. exclusively for garoup-

housing sites. whereas, the site of the present applicants

falls in Part-l| of Sector-20, Panchkula, which has been

excl

Clusively planned for EWS category. Hence, the case of

the apglicants cannot be compared with the case of

petitioner and with that of Ishwar Chand, Keshav Chand ete.

The application is therefore, liable to be dismissed on this
ground alone.

REPLY ON MERITS:

38

e

That para 1 of the applicatior: is not disputed.

That para 2 of the application O€ING matter of record need

N0 cormnments.




4. That para 4 of the application being maiter of record need K
no comments. a
55
?
» By 3 . ) ) ) ri_
& 5. That para 5 of the application being matter of record need 4
No comments,
B (6] That para g of the application Oeing matter of record need
f N comments.
- |
7 That para 7 of the application being matter of record need
"T‘ 10 commients.
i L
(R S. | That para 8 of the application being matte of record reed
veufg comments.
That para 9 of the appiication being maiter ot recorg need
& 3
h. no comments
(6}
I - N | . :
an 10 nat para 10 of the application being matter of record need
i 10 comments.
S.
S
di 1. That para 11 of the application is admitled to the extent thai
appilcants own lang Measuring 21 84 Acres in village Kundi,
i, Distl. Panchkula and have also entered into g Collaboration ;
£ 1
i . ’ 3
4] agreement with s, Amarnath Aggarwai Investments Pyt !
I_;

E
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iLtd Panchkula for setting up a group-housing colony,

howevel, it is submitted that the land is under acquisition
‘4 b ‘ |
= croceedings and otification under section 4 and 6 of the
_and Acquisition Act were issued in the year 1980 and 1982
434 respectively.
£
% ; 12 That contents of para 12 of the application being matter of
g@ } record are not disputed.
v
r‘/ 13, That contents of para 13 of the apglication are admitted.
b |
i 14 That contents of para 14 of the application are wrong and

denied. It is vehemently denied ihat the case of the
applicants is similar to the case of the petitioner and that of
lshwar Chand, Keshav Chand etc. As already submitted in

para 2 of the preliminary submissions, the land of the

..,.,.
-
g --

™~

applicants falls within Part-ll ~f Szctor-20, Panchkula, which

Shi

::? has been exclusively planned for group-housing for EWS
?“?‘1 category of plots, whereas, the site of the cases as
ggaé . mentioned by t:he appllicants, who have been granted
gég licence falls within pari-l of Secior-20, which has been
* axclusively planned for  group-housing sites. Hence, the

case of the applicants cannot be compared with the cases
rmentioned in this para. If, the land of the appiicants is alsc '

‘eleased from acquisition, it would aaversely aifect the
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planning of EWS category of plots / commercial area and
other infrastructure facilities to he provided by HUDA in the

sector. Also HUDA would not be able to provide further

plots for EWS category in the sector.

That contents of para 15 of the application are wrong and
denied in view of the detailed submissions made in para 2
of the preliminary submissions and para 14 of the regly on

meris.

That contents of para 16 of the application are admitted to
the extent that the applicants are petitioners 1n the above-
said writ petlti?n. However, in view of the submissions made
in foregoing :paras it is denied that the case of the
applicants Iis identical to the facts of the case of petitioners
No. |, 2 and 3 and that of lshwar Chand, Keshav Chand
etc. |

That para 17 of the application 1$ wrong and denied in view
of the submissions made in foregoing paras. The land of the
applicants cannot be released from acquisition as the same
is IIkely to adversely offect the planning proposals of HUDA
and HUDA|wouId not be able 10 provide EWS plots to the

| I
needy and poor persons as nNo other area has been nlanned

for EWS cq;tegory of plots by HUDA.

'1\:\0)

[ SR
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18 That para 18 of the application is wrong and denied.

In view of the submissions made in foregoing paras, the
o present application filed by the applicants is devoid of any
merits and the same deserves to be dismissed. Thre
applicants are not entitled to any relief as claimed for in this
application. It is, therefore, respectfully prayed that the =N

same may kindly be dismissed with costs.
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Sd/-

Distt. Town Planner (HQ)

O/6 Directar, Town & Country Pianning
Haryana, Chandigarh

Place: Chandigarh
Dated: 17.3.2008 2

VERIFICATION
Verified that the contents of para nos. 1 and 2 of the
preliminary submissions and para 1 10 19 of reply on merits are

true and correct to the best of my knowledge. and basec on

NS RNy 2 T S

e %5

ST

information derived from official record, which | believe to be rue.

Legal submissions have been made on advice. No part of it is

S false and nothing material has been concealed therein.

o

ig Sd/-
4 Distt. Town Planner (#Q)

Olo Directer, Town & Country Planning
Haryana, Chandigarn
Place: Chandigarh

Dated: 17.3.2003
llirue copy/
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.12047 OF 2017
(ARISING OUT OF SLP (C) NO.3083 OF 2010)

JATINDER PAL SINGH AND ANR. APPELLANTS
VERSUS

STATE OF HARYANA AND ORS. RESPONDENTS

WITH

C.A.NO.12048 OF 2017
(2SLP (C) No. 6961/2010)
C.A.NO.12049 OF 2017
(@SLP (C) No. 7731/2010)
C.A.NO.12050 OF 2017
(RSLP(C) No. 7068/2010)
C.A.NO.12053 OF 2017
(@SLP (C) No. 12837/2010)
C.A.NO.12052 OF 2017
(@SLP (C) No. 14402/2010)
C.A.NO.12051 OF 2017
(BSLP(C) No. 14232/2010)

ORDER

|. Heard learned counsel for the parties.

(&5

Leave granted.

3. The acquisition which had been made in the year 1980 is
subject matter of challenge in the appeal. The Notification
under Section 4 of the Land Acquisition Act had been issued on
24.06.1980 for acquisition of appellant(s) property and
declaration under Section 6 was issued on 17.10.1980.

4. There was an interim stay by the Division Bench of the High
Court in the Writ Petition filed by the several persons
including the appellant(s) herein.

5. The Haryana Urban Development Authority issued a Notification
under Section 4 on 29.01.1990 and thereafter a similar
Notification under Section 4, issued on 26.04.1995.

6. The matter had been decided by the High Court on 12.11.2009.

smernavee There were certain interim orders which were passed by the
%ﬁ%?? High Court restraining the Government from seeking possession

Feason

of the land. Thereafter, award had been passed on 09.08.2010.




7. The matter came to this Court on 08.03.2010. This Court passed
the order of staus quo with respect to the possession and at
the time of passing of the award, there was no interim stay on
proceedings by this Court. Passing of the award was not stayed
by this Court.

. Mr. Amarendra Saran, learned Senior Counsel appearing on
behalf of the appellants has argued that once fresh
Notification under Section 4 was issued on 29.01.1990,
followed by another notification wunder Section 4 on
26.04.1995. By these notifications acquisition of the land of
the appellant(s) stood abandoned and it was not open to give
effect to the Notification dated 24.06.1980. It was also urged
that inquiry under Section 5A was not properly conducted and
the appellants were not given an opportunity to participate in
inquiry under Section 5A of the Act. The passing of the award
on 09.08.2010 was bad in law for the reason that there was
interim order granted by this Court with respect to
possession. It was further submitted by Mr. Saran that certain
lands had been released out of the same zone reserved for
economically weaker sections of the society, whereas the
prayer made by the appellant(s) for releasing the land had
been rejected on the ground that the land of the appellant (s)
fell in Zone II, which was reserved for economically weaker
sections of the society. It was also urged that they are ready
to provide Group Housing Scheme for economically weaker

sections of the society, in case their land is released. Thus,

ro



9.

it would be in the interest of justice to quash the order with
respect to rejecting the prayer of the appellant for releasing
of the land.

Mr. Ajay Bansal, learned counsel appearing on behalf of the
respondents submitted that there was no abandonment of
acquisition with regard to land covered under Notification
dated 24.06.1980 issued under Section 4 of the Act. As a
matter of fact, there was additional requirement of land and
due to interim stay of the Court, certain fresh notifications
were issued that too after 10 years and 15 years of the
notification issued under Secfion 4 of the Act in the instant
case. The issuance of fresh notifications would not come in
the way of the acquisition in question in the instant case as
it has never been abandoned. Learned counsel contended that
land could not have been released as it was falling within
zone II, reserved for economically weaker sections of society.
The inquiry under Section 5A had also been held before
issuance of declaration under Section 6 but no objections were
preferred by the appellants under Section 5A and it appears
that some of them have acquired the land and after issuance of
the notification under Section 4 they could not question the
legality of the acquisition. It was further contended that
since there were interim orders passed by the High Court as
such award could not have been passed, this Court has only
ordered status quo with respect to possession that is why

award had been passed on 09.08.2010. Hence no case for

lad




interference is made out.

_Firstly, we examine the question of abandonment. No doubt that

three successive notifications had been issued under Section 4
of the Act and there has been lot of time gap in these
notifications. First notification in the instant matter was
issued in the year 1980, subsequent notification was issued
after 10 years in 1990, and thereafter in April, 1995. The
land of the appellants were excluded from subsequent
acquisition, by modifying the notification. It could not be
said that there was subsequent notification with respect to
some of the same land. Since there was further requirement of
land which arose and there was necessity for acquisition of
other land, it was open to the respondents to make fresh

acquisition.

.Secondly, coming to the question of no proper inquiry held

under Section 5A. The inquiry was held under Section 5A. It is
clear from the elaborate judgment of the High Court that due
publicity had been made in the village/locality and a large
number of objections had been preferred which also makes it
clear that due opportunity had been given to the persons in
the village and they were aware about the acquisition. The
objections had not been submitted by the appellants. The

submission is thus too tenuous to be accepted.

.Thirdly, coming to the submission raised by learned Senior

Counsel that there was discrimination in not releasing the

land. It was submitted that land of others in the same 2zone
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14.

had been released and discrimination had been made with
respect to the appellants. It was clarified by the learned
counsel appearing for the respondents that land which had been
released fell under another Zone and not in Zone II, which was
reserved for economically weaker sections of the society. Be
that as it may. We are of the considered opinion that there is
no concept of negative equality. In case any land had been
released by the respondent(s), out of the land reserved for
economically weaker sections of the society, it would not give
any legal right to appellants as such land should not have to

be released.

We cannot perpetuate illegality as that would be against
interest of weaker sections of the society. Thus, we find that
once the land is reserved in Zone II which is reserved for
economically weaker sections of the society, it was not open
to release the land and no illegality had been committed by
the respondents by rejecting the prayer made by the

appellant(s) for release of land.

Coming to the another submission raised by Mr. Saran that
appellants are holder of an agreement and are ready to provide
Housing Scheme to the economically weaker sections of the
society. We are not at all impressed by this submission. In
the circumstances of the instant case such a prayer cannot be
allowed as the economically weaker sections of the society
cannot be deprived of their right of having the benefits for

which they are entitled to under the scheme of planned

h



development. There was no interim stay on passing of award as

such it was rightly passed.

5. Thus, we find no ground for interference in the judgment and

order passed by the High Court. Appeals being bereft of merits

are dismissed. No costs.

[ARUN MISHRA]

...................... iTe
[MOHAN M. SHANTANAGOUDAR]

New Delhi
August 24, 2017



ITEM NO.5 COURT NO.1l1l SECTION IV-B

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Petition (s) for Special Leave to Appeal (C) No(s). 3083/2010
(Arising out of impugned final judgment and order dated 12-11-2009

in CWP No. 3855/1982 12-11-2009 in CWP No. 3855/1982 passed by the
High Court of Punjab & Haryana at Chandigarh)

JATINDER PAL SINGH AND ANR. Petitioner (s)
VERSUS

STATE OF HARYANA AND ORS. Respondent (s)

WITH

SLP(C) No. 6961/2010 (IV-RB)
SLP(C) No. 7731/2010 (IV-B)
SLP(C) No. 7068/2010 (IV-B)
SLP(C) No. 12837/2010 (IV-B)
SLP(C) No. 14402/2010 (IV-B)
SLP(C) No. 14232/2010 (IV-B)

Date : 24-08-2017 These petitions were called on for hearing today.

CORAM :

HON'BLE MR. JUSTICE ARUN MISHRA

HON'BLE MR. JUSTICE MOHEAN M. SHANTANAGOUDAR
For Petitioner (s) Mr. Amrinder Saran, Sr. Adv.

Mr. Gopal Jain, Sr. Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Raghav Dwivedi, Adv.
Ms. Ishita Chakarborti, Adv.
Mr. E. C. Agrawala, AOR

Mr. Sandeep Narain, Adv.
Ms. Anjali Agarwal, Adv.
For M/s. S. Narain & Co., AOR

Mr. Anil Kumar Mittal, Adv.
Mr. Ashok K. Mahajan, AOR

Mr. R. V. Kameshwaran, AOR

Mr. Bhashkar Vali, Adv.
Mr. Ramesh M. Keswani, Adv.



Mr. A. K. Vali, Adv.
Mr. Ram Lal Roy, Adv.
Mr. R. N. Keswani, AOR
For Respondent (s) Mr. Ugra Shankar Prasad, AOR
Mr. Mohan Lal Sharma, AOR
Mr. Ajay Bansal, Adv.
Mr. Sanijay Kumar Visen, AOR
Mrs. Veena Bansal, Adv.
Mr. Gaurav Yadava, Adv.
Mr. Devendra Singh, Adv,
Mr. Dheeraj Gupta, Adv.
Mr. Naresh Bakshi, AOR
Mr. E. C. Agrawala, AOR
Mr. Ashok Mathur, AOR
Mr. A. N. Arora, AOR
UPON hearing the counsel the Court made the following

ORDER

Leave granted.

The Civil Appeals are disposed of in terms of the Signed
Order.

(RASHI GUPTA) (TAPAN KUMAR CHAKRABORTY)
SENIOR PERSONAL ASSISTANT BRANCH OFFICER

[SIGNED ORDER IS PLACED ON THE FILE]
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iy er, the proposal was submitted on file for approv wlo
reques. M/s JLL Pvt. Ltd. to submit the proposal of rehabilitg_“on
of slum dwellers of Rajiv Colony, Indira Colony and Kharag
Mangoli Colony, Panchkula in Sector-20 and 28, Panchkula on
PPP mode. However) the file was received back with some
observations from Ld. Chief Administrator and the same were
attended by this office.

To further 'expedite the matter, a meeting was held on
04.01.2021 'under the Chairmanship of the then CA, HSVP.
Subsequently, the then CA, HSVP was transferred and the file
was placed before the next incumbent. Thereafter, some
presentations were made by M/s JLL Pvt. Ltd. before Ld. CA
HSVP to explore other available options to implement this
project.

The matter was discussed recently during the meeting held on
26.05.2021 under the Chairmanship of Hon'ble Speaker
Haryana Vidhan Sabha. During discussions, the Chairman
desired to take up the/matter on top priority and also directed to
float RFP for this project by 30.06.2021. To further expedite the
matter, a meeting was held under the Chairmanship of Ld. CA
HSVP during|which it was suggested to increase the FAR of this
project upto 4.00, for which approval may be sought from-
competent authority. Accordingly, M/s JLL Pvt. Ltd. was
requested to submit proposal with revised norms. Thereafter,
revised proposal was received from M/s JLL Pvt. Ltd. and the
same was placed cn file at N.P. 114-118 ante.

Another file in the matter was also placed before Ld. CA HSVP
wherein timelines for various activities pertaining to this project
were suggested (N.P. 119). The file has been received back
wherein Ld. CA HSVP has commented “I would like RFP be ready
to be floated by 15" June.” Also the matter was discussed by
Ld. CA HSVP with CE-II on 09.06.2021 during which it was
directed to float RFP with global FAR 4.0 and ground coverage of
50% for this project. Also, Ld. CA HSVP has desired to restrict
the construction peried of EWS houses to maximum 24 months,

Accordingly, M/s JLL Pvt. Ltd. was requested through email
dated 09.06.2021 to prepare RFP with global FAR of 4.0 and
ground coverage of 50%. Also, through email dated 10.06.2021,
M/s JLL Pvt. Ltd. was requested to restrict the construction
period of EWS houses to maximum 24 months.

Now, vide email dated 10.06.2021, Terms of Reference (TOR)
for the RFP have been received from M/s JLL Pvt. Ltd. and the
same are placed below at F/I. The gist of RFP is as under:

SELECTION OF DEVELOPER FOR DEVELOPMENT OF EWS
| HOUSING IN SECTOR 20 AND SECTOR 28, PANCHKULA ON
PUBLIC PRIVATE PARTNERSHIP (PFP) MODE

Cesstd " e i""f’e - }2?
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HARYANA SHEHRI VIKAS PRADHIKARAN

Development Control
‘ Norms

a. Maximum FAR of 4 (four) will be allowed for the Project
on the entire Site. \
b. However, if part of the FAR for tne SRP Area remains
unutilized, the same can be utilized by the Developer on
the Developer's Area, subject to overall compliance to
planning and development contro. norms applicable to
| | the Developer’s Area.
c. Ground Coverage of 50% (fifty) percent will be allowed
| for the project on the entire site.
'd. EWS 'Unit shall mean and include the housing units
earmarked as EWS Units to be constructed by the
Developer pursuant to the terms and conditions of the
Development Agreement.
. The total Built Up Area to be developed on SRP Area for
| | 7,500 (seven thousand five hundred) EWS Units will be
.| 28.24 (twenty eight point two four) lakh sq. ft (approx.)
f| Preferable technology for corstruction of EWS houses
should be as per guidelines of MoHUA/ RCC construction
in accordance with NBC.

'ﬁ Construction Period

Rehabilitation _Area: The Developer shall complete thei
construction of the SRP Assets in all respects within 24
(twenty-four) months from the Effective Date. In case of
delay by the Developer in completing the construction of the

'|I SRP Assets within the above time period, an extension for a

maximum period of & (six) montts may be provided subject
to levy and recovery of Delay Liquidated Damages from the
Developer as per the Development Ag-eement,

ev]

I3

Bid Parameter

iGrant / Premium to be quoted by the Bidder. The Bid can
 either be a Premium or a Viability Grant.

Zoning Regulations

The developer has the flexibility to develop residential and/or
commercial and other infrastructure facilities developed on
the Developer’'s Area as per the PDP Construction Plan
finalized by Developer and approved by HSVP as per the
Development Agreement.

Selection of

_Prefarrec'; Bidder shall mean thz Bidder who (a) meets the
Qualification Criteria and the eligibility criteria; and (b)
quotes the highest Premium or seeks the lowest Grant. If a
Bidder(s) seeks a Grant, while another Bidder(s) quotes a
Premium, then the term preferred Bidder shall mean the
Bidder who (i) meets the Qualification Criteria and the

Payments from
Bidder

Developer |
eligibility criteria; and (ii) quotes the highest Premium.
Successful bidder shall be the one who (i) meets the |
Qualification Criteria and the eligibility criteria; and (ii)|

| quotes the highest Premium.

' During Bid Stage

sTender Fee = INR 10,000/~ plus Taxes (non-refundable)

«Bid Security/ Earnest Money Degosit - INR 5,00,00,000
(Rupees five crores) (1% of the Estimated Project Cost) -
(refundable no later than 60 (sixty) days from the Bid
Due Date or selection of successful developer, whichever |
is later) along with Technical P-oposal in the form of an
unconditional and irrevocable bank guarantee.

oIn case of any variation in the tentative project cost, the
difference in amount shall be deposited by successful |
developer to HSVP/returnec by HSVP to bidder, as the |

case/may be.
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. HARYANA SHEHRI VIKAS PRADHIKARAN

{' Client | H.S\V.P (Haryana Shehri Vikas Pradhikaran) , =

Kot
HSVP intends to éngags a developer who will: (i) desig:
,| develop, finance, corstruct, complete and hand over S|ur

| Rehabilitation Project (SRP) Assets to HSVP free of cost |

Consultants (India) Pvt, Ltd, (JLL) as the transaction advisor
for development of the Project on ppp model,
|

| Land Area i | The total land area to be developed of 37.00 Acres is divided
| [into (i) rehabilitation area of 17acres (Slum Rehabiiitation

]' ( Area) and (ii) developer area (Developer’s Area) of 20 Acres.

. i

28,24,500 sq.ft, (approx.) considering 7,500 Ews units with
Built up /Area of 35 Sq.mt. each

[Estimated Built-
'Area

I Estimated Project

fCDSt llwhich for the purpose of thi

' ( 500,00,00,000 (Rupees five

Project Development ‘ The Project envisages two components:

'Components [ (a) Development of SRP Assets over the SRp Area, {
which wil| comprise: [
|

' y
| .' (i) Construction of 7,500 (seven thousand five hundred)\_!,
| EWS Units of Built up Area 35 Sq.m. each

(ii) Basic Services Infrastructure Facilities and Services; ’ 1
| : comprising all  common infrastructure facilities, | °
' fn'ch;-:dfng electricity, tube well, water tank, internal
roads, sewage treztment plant, drainage etc., within |

ik other provisions SeT out in the Development
f' Agreement.

| ¥ =l

' (b) Development of ppp Units over the Developer's Area: |'
This  will comprise  residential cum  commercial '
development and other infrastructure facilities developed |

| . 'on the Developer's Area as Per the PDP Development plan |
finalized by Developer and approved by HSVP as per the '

f Development Agreement. i

’SRP Assets: The Developer sha|) develop and hand over to |
| HSVP free of cost all the SRP Assets within 24 (twenty-}

Fixed Parameters four) months from the Effective Date. The Developer may

handover Part of SRP Assets o HSVP within the SFEP|

Construction period as anc when it completes the |
' ( construction in all respects, |
, Lt~ o4, /f\f—e’ =/




/A

FH

j—

HARYANA SHEHRI VIKAS PRADHIKARAN

J

! Performance
\ Security

| :

Performance Security of an amount equal to INR
15,00,00,000 (Rupees fifteen crores) to secure its obligations
during the SRP Construction Period, in the form of an

| irrevocable and unconditional bank guarantee (Performance |
Security). The Performance Security shall be released only

‘ after the expiry of the SRP Construction Period, and signing

1 of conveyance deed, whichever is later.

N

| Concession Fee

' Payment Schedule of |

The Concession Fee shall be payable by the selected bidder |
| or HSVP depending upon whether the Selected Bidder has‘
| quoted a Premium or Grant,

‘ Premium: If the Selected Bidder quotes a premium, the
‘ Developer shall pay to the HSVP the whole quoted amount of |
such premium in 4 (four) equal instalments as per the terms

and conditions of the Development Agreement.

1st (first) instalment - On or before the Effective Date ‘
2nd (second) instalment - On or before completion of 6
(six) months from the Effective Date -
3rd (third) instalment - On or before completion of 12 |
(qwelve) months from the Effective Date

4th (fourth) instalment - On or before completion of 18 ~

| | (eighteen) months from Effective Date |

Grant: If the Selected Bidder quotes a Grant, HSVP shall pay |
to the Developer such grant in 4 (four) equal installments as
iﬂFoHows: |
1st (first) installment - On complation of roof casting of the I
first 2,000 (two thousand) EWS Units

2nd (second) installment - On complation of roof casting of
| subsequent 2,000 (two thousand) EWS Units |
3rd (third) installment - On completicn of roof casting of the ‘ .
subsequent 2,000 (two thousand) EWS Units '
4th (fourth) installment - On completion of construction of | -,
remaining, 1,500 (fifteen hundred) EWS Units and the |
Infrastructure Facilities, and on receipt of the SRP
Completion Certificate for the SRP Assets.

Success Fee

(a) The Selected Bidder shall pay HSVP a fee of INR 1
2,50,00,000/- (Rupees Two Crore Fifty Lakhs only) |
(equivalent to 0.5% of the Total Project Cost) plus
applicable service tax (the Success Fee), as a condition
precedent to the execution of the Development
Agreement. This amount shall be the upfront payment
to be made by the successful Developer and has no
relevance to the premium guoted/grant sought by the
Developer.

In case of any variation in the tentative project cost, the
difference in amount shall be deposited by successful
developer to HSVP/returned by HSVP to bidder, as the ‘
case may be

(b) Success Fee shall be paid by H5VP to JLL in Rupees, as
per the terms and conditions of the existing contract |
agreement between Executive Engineer -1I, HSVP and
JLL vide allotment no 57600 dated 31-3-2017. '

Technical Criteria

| (a) The Bidder may be a single ent ty or a group of entities
(Consortium) coming together to implement the Project
subject to compliance with Applicable Law. The term
Bidder used hereinafter would therefore apply to both &,
single entity as well as Consortium. i
{ | (b) Only companies registered under the Companies Act,
| 1956 or the Companies Act, 2013 or an equivalent law.

o AR
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abroad shall be eligible to participate in the Bid Pro:
(¢) Technical Criteria ~onl
The Bidder should have development or constt/; «. e
experience of more than 5 (five) Financial Years preceding
the Proposal Due Date in developing Category A Projects and
Category B Projects.

(i) Category A Projects - Means housing projects,
residential townships and other real estate projects
(SEZs/Industrial Parks, schools, colleges, universities,
IT-ITeS campuses, hostel buildings, auditoriums,
convention centers, hotels, resorts and serviced
;apartmen'ts}.

(i) Category B Projects - M=ans core infrastructure
projects like highways, port terminal, airport terminal,
railway stations and industrial infrastructure.

At least one category A project should have capital cost of
INR 1,00,00,00,000 (Rupees hundred crores) or more;
provided, where the Bidder is relying on development
experience, the cost of land shall not be included for
determining the capital cost of the relevant Category A
Project.

For a project to be eligible for evaluation as a Category B
Project,| it should have capital cost of at least INR
3,00,0@00,000 (Rupees three hundred crores).

For demonstrating that the Bidder has technical capacity to
undertake the Project, the Bidde- shall have development
and/or construction experience in Category A Projects and
Category B Projects such that:

« Summation of (a) product of capital cost of Category A
Projects and weightage of the Category A Projects; and
(p) capital cost of Category B Projects and weightage of
the Category B Projects, is INR 115,00,00,000 (Rupees
ope hundred fifteen crores) (Threshold Technical
Capacity);
e at least 25% of the Threshold Technical Capacity is
met from Category A Projects; and
e in order to demonstrate that the Bidder meets the
Threshold Technical Capacity, total capital cost of a
Category A Project shall be multiplied by a factor of 1.0x
and the total capital cost of a Category B Project shall
be multiplied by a factor of 0.5x.
In case of a Consortium, experience of members who are
proposed to have minimum 15% (fifteen percent) Capital in

the SPV will be considered for evaluation of Technical Criteria. |

Bidders should also submit a letter from project finance

| companies / financial institutions demonstrating their

willingness to provide loan for financing the Project.

e
i

Financial Criteria -
minimum net worth

(a) The net worth of the Bidder in the last Financial Year
should be @ minimum of INR 125,00,00,000 (Rupees one
hundred twenty five crores)- 25% of the estimated project
cost

(b) Financial capacity of the Consortium Members with more
than 15% (fifteen percent) Capital in the proposed SPV
will be considered for evaluaticn.

Institutional

structure

An SPV to be incorporated under the Companies Act, 2013 for
the purpose of implementation of the Project by the Selected
Bidder.

Lerrtd - en ,‘K.}(-ug
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£y HARYANA SHEHRI VIKAS PRADHIKARAN |
' | (a) A Consortium of maximum 5 (five) Members will be | ?
| allowed to participate in the Bid Process. i

(b) If the Selected Bidder is a company/partnership
firm/proprietorship  firm, such company/partnership | i .
firm/proorietorship firm shall be required to hold at least i
51% (fifty one percent) of the equity of the SPV till the | :

| expiry of the SRP Construction Period, including
extensions, if any.

(c) In case the Selected Bidder is a Consortium, the lead
member of the consortium shall hold 26% (twenty-six
percent) stake in the SPV till the completion of SRP
 Construction Period, including extensions, if any and any 4
Member, other than the Lead Member, whose technical
Cafpacity or financial capacity is being assessed, shall hold
‘at least 15% (fifteen per cent) of the total Capital and
voting rights of the SPV until the expiry of the SRP
| Construction Period. Consortium, as a whole, shall hold
not less than 51% of the total capital and voting rights of
ithe SPV till the expiry of the SRP construction period
lincluding extensions, thereof, if any.

After the signing of Development Agreement with the

selected developer on Appointed Dats, both parties shall be

required to fulfill all condition precedents within 120 days.

The date on which all the Conditions Precedent are met will

be referred to as the Effective Date.

Condition for
Consortium Bidders

| The condition precedent shall deemed to be fulfilled by HSVP
if 80% of the project area can be handed over to the
Ceveloper, In case, HSVP fails to hand over the rest 20% of
the prcject area or part thereof to the Developer, the project
" cost of Slum Rehabilitation Project (SRP) shall be adjusted

do proport.cnately. All other payments, fees, grants shall also be
General Conditions adjusted, proportionately.

The Selected Bidder shall pay to HSVP Delay Liquidated
Damages for each day of delay beyond the Scheduled SRP
Completion Date in case of SRP component for a period up to
6 (six) months, as per the Development Agreement.
However, dejay in completion of construction by more than 6
(six) /months for the SRP from the respective scheduled dates
| will be construed as a default on the part of the Developer
l and would grant HSVP the right to terminate the
' Developmant Agreement.

.f"
¥
. !
*.

shall be issued an LOA by HSVP. '
. (ii)Within 3C (thirty) days from the issuance of the LOA, the
‘ Selected Bidder shall accept the LOA, incorporate an SPV
i.e., the Developer, for implementztion of the Project and
deposit the Project Development Fee, and the Project
Developmrent Expenses. On completion of these activities,
the Developer shall execute the Development Agreement
with HSVP. This date of execution of the Development |
Agreement will be referred to as the Appointed Date. ‘
; iii Within 240 (two hundred and forty) days from the
Praject Echaduls ( )Appmnteci, Date,(ali the Conditions Pre\f:)eden‘; are to be |
fulfilled by both the Developer and HSVP. The date on
which all the Conditions Precedent is met will be referred
to|as the Effective Date.
(iv)| | The pzriod starting from Effective Date, during which
the Developer shall complete the construction of SRP

‘ (i) The Bidder selected through the transparent Bid Process

o

-

e
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T e

e i

¥ Assets and handover the same to HSVP will be referred to
ds|the SRP Construction Period. This will be 24 (twenty- |
; | four) months from the Effective Date, unless extended |
J”'f othe-wise as per provisions of the Development !
é“ Agreement. _|
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(v)There shall be no restriction on PDP asset creation - ]

however, the developer shall abide by a!l‘f-uﬂ‘%ﬁf
regulation laid under Real Estate (Regulation &

Development) Act, 2016, 3

Escrow Account

=y

(a) The Developer shall create and establish an escrow'
account as per the terms and conditions specified in part’
C of Volume III the RFP within 30 (thirty) days from thes
date of execution of Development Agreement, and latest
by the CP Long-Stop Date.

(b) The |proceeds from: (i) equity contribution of the
Developer; (ii) Financial Assistance from the Lenders; (iii)
the Grant from HSVYP, if aoplicable; and (iv) the
provisional allotment/booking amount raised by the;
Developer from the PDP Units shall be deposited in the
Deyeloper Escrow Account.

(c) The Developer Escrow Account shall be operational till the
expiry of the SRP Construction Period. .

(d) The Developer Escrow Agreement would set out the
waterfall mechanism against which money can be drawn
and the Developer would be able to utilize funds for
construction on the Developer's Area only after making °
payments to HSVP, If applicable, and utilizing funds
towards completion of construction of the SRP Assets.

Fast Track Approval
precess

HSVP shall make arrangements for expediting approval of |
i building plans for the project
|

Exemption from
various fees,
Charges & Security
Deposit on Slum
Rehabilitation &
Resettlement (S.R.A)
Area

| For this Project, the Developer shall be eligible for exemption
| from following fees, deposits and charges limited to
development on SRP : |

(a) exempted from sanction fee of building plans;
|(b) exempted from payment of external/peripheral
development charges of urban local bodies; and

(c) exempted from keeping security deposit with building plan
approval agencies.

Pre-bid Meeting

| Pre-bid' Meeting shall be held within 15 days from the date of

floatation of RFP. \

|

29. Now, the RFP has been received from XEN-II/SE Panchkula,
vide CFMS No. 92704 dated 10.06.2021 (CP 487) and is placed
below at C.P. 488 to 495, with the request to arrange approval
of RFP from Hon’ble CM Haryana so that the same may be

floated.

30. In view of position explained above and recommendations of

field offices,

please.

may send the file to Hon'ble CM Haryana for |

approval of RFP so that the same may be floated FQJ/XEN—H .
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! aﬁmvrr Website : www.hsvphry.org.in

- Email id : ctphsvp3@gmail.com
& 0/o Chief Town Planner, Address : C-3 HSVP HQ Sector-6
HSVP HARYANA SHEHRI VIKAS PRADHIKARAN panchizala

To

The Administrator,
HSVP, Panchkula.

Memo. No.: CTP/DTP(L)/VY//6 Q43 Dated: of[2/ >+

Subject: CM Grievance No. CMOFF/N/2020/085241 - Sh. Avinash
Malik, #303, GH-104-5, Sector-20, Panchkula.

With reference to the above referred CM Grievance No.
CMOFF/N/2020/085241 titled as ‘Save Park no. 2008 Located behind GLS.;
104-F, 104-G, 104-H, 104-I in Sector-20, Panchkula’, it has been decided to
restore the site of above said developed park as per "approved Revised
Layout-cum-Demarcation Plan dated 23.02.2017.

It is, therefore, requested to restore the Park site no. 2008 and
amend the Layout-cum-Demarcation Plan of Sector-20(Part-1I), Panchkula
alongwith other changes/amendments in consonance with discussions held in
various meetings. Four prints of the amended plan may be sent to this office
for formal approval/signatures of Chief Administrator HSVP within one

week's time.
o, s
C (Lat AHa ! pTP)
for Chief Town Planner, HSVP

Endst no. CTR/DTR(L/VY/ (6§YY, S, 17 S92, Dated: &f[2/2
A copy of above is forwarded to the following for information and
necessary action please:-
1. The Senior Town Planner, Panchkula.
2. The District Town Planner, Panchkula. 070 WA ‘%Egg:’[)-rp)

for Chief Town Planner, HSVP

Letter-DTP(L}-2022




) Tel. : 0172-2560605
A gRAmT I8 e yiitrevor Website -

¢ www.hsvphry.org.in
Email id : ctphsvp3@gmail.com

O/o Chief T Planner, o .
(HSVYP HARYANA SHEHRE vias pR:ngKARAN Address : Eaic':fmz HQ Sector-6
To

The Administrator,
HSVP, Panchkula.
Memo. No.: CTP/DTP(L)/VY/ Vo2 N Dated: +\ ] \ I 22

Subject: Amendments in approved Layout Plan of Sector-20 (Part-
II), Panchkula.

The sites for Slum Rehabilitation Project measuring 8.625 acres
and the land proposed to be given to the Developer for monetization purpose
measuring 20.00 acres have been approved ‘in-principle’ by Chief
Administrator, HSVP. A copy of re-revised Layout Plan of Sector-20(Part—II),
Panchkula showing the approved proposal in red colour is enclosed for
further necessary action please.

It is requested to finalize the planning of rest of the sector area
at the earliest and send to this office for approval of Chief Administrator
HSVP. :

DA/As above. _ .wﬂof{w
( ooda,'DTP)
CAor Chief Tgwn Planner, HSVP

Endst no. CTP/DTP(L)/vY/ \\e 2%, 29,3430,3% 33 paed 2], |22
A copy of above is forwarded to the following for information and

necessary action please:-

1. The Chief Architect; HSVP, Panchkula.
. The Chief Controller of Finance, HSVP, Panchkula.
The Chief Engineer-1I, HSVP, Panchkula.
The Senior Town Planner, Panchkula.
The District Town Pianner, Panchkula alongwith a copy of approved Plan
with the request to circulate the same to all the concerned offices
including this office. bt -
6. The Estate Officer, HSVP, Panchkula.

| 9 (Lata I-rcch‘c}Lﬁ' DTP)

GEFNEWEN

0 for Chief Tgwn Planner, HSVP

Letter-DTP(L)-2022

& 28 Panchkula.
Sector-20, P '
her scattered jhuggis settlement in
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: After adjusting them in
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anchkula slum dwellers ‘




